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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 20th April, 2026

S.0. 1975(E).—In exercise of powers conferred by clause (a) of section 3 of the National Highways Act,
1956(48 of 1956), the Central Government hereby authorizes the officers mentioned in column (2) of the Schedule
annexed here to as the competent authorities to perform the functions of such authorities under the said Act with effect
from the date of publication of this notification in the Official Gazette, in respect of the stretch of land specified in
the corresponding entry in column (3) of the said Schedule relating to state, districts, taluk and villages mentioned
in column (4), (5), (6) and (7) respectively of the said Schedule for upgradation to 2 laning with paved shoulders of
km. 289.3 to Km. 342.89 of NH-548B in the State of MAHARASHTRA.
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SCHEDULE
Land acquisition on National Highway No. NH548B in the State of MAHARASHTRA.

SL CALA Stretch State District | Taluk/Mandal | Name of the Village
No. 2 3 4 5 6 7

1

1 |Dy.Collector(LA)No-3, | NH548B | MAHARASHTRA | SOLAPUR Akkalkot Dodyal

Solapur KM
289.3 TO Jeurwadi
KM Gaudgaon Bk
342.89

Marathwadi
10 Hasapur
11 Sangavi Bk
2 Sangavi Kh
13 [Akkalkot
14 [Samarthnagar.
15 [Kolibet
16 Kalegaon
17 Mamadabad
8 Naganhalli
19 [Matanhalli
20 Basalegaon
21 [Kirnalli
22 [Bhurikavathe
23 [Khairat
4 Gogaon
25 Wagdari
26 Borgaon
27 [Badole Bk
28 [Shirvalwadi
29 [Shirwal
30 [Safale
31 [Shirashi
32 Sadalapur
33 Binjgol
34[Nimgaon

35 Goudgaon
Kh.

136 Rampur

37 [Tolnur

38 Kalappawadi
39 [Boroti Bk
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40 [Akkalkot
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'42 [Shirashi
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[F. No. RW/NH-12014/122/2024-MAH/ZONE-1V]
SHAIKH AMINKHAN, Director
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